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By order, 
G. B. SINGH, 

Sachiv. 
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NO. 2706(2)/xvII-V-l--1Ka --I 7-83 

Dared Lucknow, Septernbet. 21, 1983 

1~ pursuance of the  provisions of clause (3) of Article 348 of the Constitution of 
Injia,  the Governor is pleased to order the publication of the following English translation 

. of the Uttar Pradesh Krishi Utpadan Macdi Sa~niti (Alpakalik Vyavastha) (Dwitiya 
Sanshodhan) Adhiniyam, 1983, ( W a r  Pradesh Adhiniyam Sankhya 18 of 1983) as passed by 
the Uttar Pradesh Legislature snd assented to the Governor on September 20, 1983 : 

THE UTTAR PRADESH KRISHL UTPADAN MANDI SAMXTIES (ALPAKALIK 
VYAWASTH 4) ( DiVITI YA SANSHODHAN) ADHINIYAM, 1983 

(U. P. ACT No. 18 OF 1983) 

(As pussecl by the Uttar Prndesh Legislature) 

ACT 

F r t h f r  to artlend thc Uttnr PracJrrjt Krishi Utpandan Mandi Srrrnifies (Alpahalik vyuwu~rhrr) 
Adhiniyam, 1952 

IT Is EEREBY e~~nc ted  i n  the Thirty-fourth Ycar of thc Republic of I n h a  follows :- 

1. (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi S h u t  tit].: and 
Samities (Alpakalik Vyauastha) (Dwitiya Sanshodl-an) Adhiniyam, 1983. commencement. 

(2) It shall be deemed to have come into force on May 23,31983. 

2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Samitia s & ~ ~ d ~ ~ ; ~ O ~  
(Alpakalik Vyawastha) Adhiniyam, 1972, hereinafter to be referred to as the ~ , t  nb. 7 
princip; 1 Act,- of  1072. 

(i) for sub-section (I), the foliowing sub-section shall be substituted 
namely :- 

"(1) With effect from the date of commencement df the Uttar Pradesh 
Krishi U padan Mandi Samities (Alpakalik Vyawastha! (Dwitiya 
Sanshodban) Adhiniyam, 1983, the provisions of the Uttar Pradesh 
Krishi Utpadan Mandi Adhinijam, 1964 (hereicafter referred to as the 
said Adhinijam), shall for a period of one year or until the constitution 
of an elected Mandi Samiti under section 13 of the said Adhiniyam, 
whichever is earlier, have effect in relation to every market area H hich 
existed on the date of such commencement or declared to be so during 
the said period, subject to the following provisions, ramely :- 

(a) Except as provided in clause (e), all powers, functions and 
duties of a Market Committee shall be exercised, performed and 
discharged by an ad hoe committee to  be nominated by the State 
Government ; 

(b) The ud Itoc committee referred to i n  c!ause (a) shall consist 
of eleven members, one of whom shall be designated as the Chair- 
man; and out of the members, one member each shall be from 
amongst commission agents and traders carrying on business in the 
market area, as evident from the licence of the market committee 
and five from amongst producer members of market area ; 

(c) The State Government may at any time replace a n y  member 
of the nd hoc. committee by making a fresh nomination in his place ; 

( r l )  Subject to the prcvisions of this section, the adhoc committee 
shall be deemed for all purposes to be the Market Comn~ittee ; 

(e)  Thc rrd hoc committee sl-all not transfer or acquire any immo- 
vable property without prior permission of the Director of Mandis. 
Uttar Pradesh. Lucknow : 
(f) If there is a difference of opinion amongst the members of 

the ud hoc committee the decision of the wajority shall prevail ; 
(g) The State Government may from time to time, by notification, 

make such incidental and consequential provisions. including pro- 
visions for adapting, modifying or suspendicg, i n  whole or in part. 
I * . . ,- . . --- -..-.--" ..c tho ' .ox  AAh;n;xr?m ha,) 
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(h) Until the nomination of ad ~ O C  committee uric'-r clauses (a) 
and (b), the arrangement in force immediately before tl commence- 
merit of the Uttar Pradesh Krishi Utpadan Mandi Sat 'ties (Alpa- 
kalik Vyawastha) (Dwitiya Sanshodhan) Adhiniyam, 1463, for the 
exercise, performance and discharge of the powers, functi~ns and 
duties of a market committee shall continue; 

(i) The District Magistrate shall with effect from thq date of the 
nomination of the ad hoc committees under this section, cease 60 
exercise all powers, functions and duties of the Market Committee 
or its Chairman and Vice-Chairman, and any officer specified b'y the 
District Magistrate to exercise any such powers, shall also, with 
effect from the said date, cease to exercise them." 

jii) in sub-section (2), for the word "clause (d)" the word "clause~g)" 
shall be substituted. 

3. (1) The Uttar Pradesh Krishi Utpadan Mandi Samities (Alpakalik 
Vyawastha) (Sanshodhan) Adhyadesh, 1983, is hereby repealed. 

(2) Notwithstanding such repeal, anything dbne or any action taken under 
the provisions of the principal Act, as amended by the Ordinance referred to 
i n  sub-section (I) ,  shall be deemed to have been done or taken under the corres- 
ponding provisions of the principal Act as amended by this Act, as if the 
provisions of this Act were in fotce at all material times. 

BY order, 
G. B. STNGH, 

Sachiv. 
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(b) every Government servant, serving in any committee o n  
deputation on a post in the said cadre, who is not found to Im 
unsuitable, suitability being determined in such manner as may be 
laid down in regdations,' ' , 

shall on and from the hate of the constitution ,of tt-e said cadre (here- 
inafter in this section to be  referred to as the said date) beconle mem- 
ber of the cadre on the terms and conditions mentioned in sub-section 
( 2 - 4  

(2-A) 'Every person, who becomes a member of t i 8  cadre under sub- - section (2) shall hold oRce by the same tenure, at  the same remuner- 
ation, upon the same terms and conditions, and with the same rights 
and privileges as to pension, gratuity and other matters as he could 
have been .entitled to on the said date but for the constitution of the 
cadre and shall continue to be so entitled until his employment as a 
member of the cadre is terminated or until his remuneration or other 
terms and conditions of service are revised or alterkd by the Board 
under OF in pursuance of any law or in accordance with any provision 
which for the time being governs his service. 

(2-£3) Yothing contained in sub-section (2) shall apply to a person 
who, by notice in writing, given t o  the State Government, within such 
time as the State Government may, by general or  special order specify 

I 

intimates his intention of not becoming a member of the said cadre. 

(2-C) The services o[ an employee, under a committee, who opts 
against absorption, shall stand terminated on the ground of abolition 

+' of post and, on such termination, he shall be entitled to receive from 
r he concerned committee cr mpensation equivalcrt to- 

(a) three months en~oluments in case of permanent employee; 

(6) one month's emoluments in case of temporary employee, 

(2-D) A Governmect servant serving in any committee on deputa- 
tion on any post in the cadre, referred to in sub section ( I )  Who opts 
against absorption or wbo is not found suitable, shall be reverted to his . 
parent department and, if having regard to his seniority, a post is not 
available for him in the parent department his services shzll stand 
terminated with effect fro= the date of the order of reversion. on the 
ground of abolition of post and, on such termination, he shall be 
entitled to  receive, from the State Government, compensation equi- 
valent to the amount mentioned in sub-section (2-C)". 

Amendment of 4, In section 4Q of the principal Act, for sub-section (1) the following 
section 40. sub-section shall be substituted namely :- 

"(I) The State Government may make rules for carrying out the 
purpose of this Act." 

CB~IPTER IV 
Mivreilaneous 

Reptal and 5. , (1) The Uttar Pradesb Krishi Utpzdail Manii  Samitis (Alpakalik 
savmg. Vyawastha) (Sansh dhan) Adhyadesh, 1984 and the Uttar Pradesh Krishi 

Utpadan Mandi (Amendment) Ordinance, 1984, are hereby repeafed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the Acts referred t o  in Chapters If and 111 as amezded by the Ordinances 
referrrd to in sub-section (I), be deemed to have been done or taken 
under the corresp~nding provisions of said Acts as afiilended by this Act as if 
the provisions of this Act #ere in Force a t  all material times. 

By orr'er. 

I B. L. LCOMBA. 

! Sachiv. 

* o ~ o ~ o * o - - ~ o ~ o  1 6 1  m0 ( f q ~ r ~ ) - - ( 2 2 ~ ~ ) - - 1 9 8 4 - - - 7 5 ~  (*o) I - 



















P- 

a& 

UmAR PRADESH MRJSA.R 
VIDHAYI ANUBHAO-1 'I - 

NO. 553/XVI1-V- I- 1 (KA)I -1 993 
Datk d Lucknow, April 3, 1993 - 

NBTLFICAT1Q.N 
Miscellaneous 

The following President's Act enacted on April 3, 1993 i s  published 
for general inforfietion : 

THE UTTAR PRADESH KRTSHI  PADA AN MANDI SAMITIS 
(ALPAKALIK VYAWASTHA) AMENDMENT ACT, 199 3 

(PRESIDENT'S ACT NO. 2 OF 1993) 
Enacted by the P r ~ i d e n t  iz the Forty-fourth Year of the 

- Republic nJ Indiu. 
A N  

ACT 

further to mnend the Ultar Pradesh Krishi Utptrdan Mandi Samitis (Alpokalik 
, Vya wasth~) Adhiniyam, 1 972. 

- In  exercise of the povlers conferred. by sect icn 3 cf ths: Uttar Pedesh 
State Legislature (Delegatioo of Powers) ~ c t ,  19. 3, thc Presidept i s  plezsed , 
to enact as follows ;- 

1. ( I )  This Act m q  be called the Uttsr Pr~desF Krishi Utpd?n Mandi Short title and 
Symitis (Alpa kalik Vywastha) Amendment Act, 1993. commmcement. 

(2) It sh2 11 bt: deemed to have come i ntc fc I cc c n  t hc: 1 6t h oay of 
January, 1 993. 
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Substitution of 2. I n  the Uttar Predesh Krishi Utpada n ~a ndi ~zmitis (AlpalBl& - 
new s d o O  for Vyawastha) Ad hiniyam, 1972, for section 2, the  following section shall 
SocQiw of rutrstltued, namely :- Act, no. 7 of 1972 

"2., (1)' With efP& from. the date of commencementi of f 
Temporary Provi- Uttar Pradeah Krishi Utpadan Mandi ~ h n i t k ~  OrQ 

regardicg 
\ administration 

(Alpakalik Vyawastha) Amendment Ordinance, 18iB 

of Mandi Satnitis 1993, the provisions of the Uttar Pradesh: 
W s h i  Utpadan Mandi Adhiniyam, 1964 (hereinafter refelTed ts u" p , 

the said Adhiniyam) shall, for a period of one year form the A@ 25 ( 

'date of such commencement or until the constitution of tux 1964 
eiectecl Mandi Samiti under section 13 04 the said Adhiniyam, 
whichever is earlier, have effect in relation to every market 
area which existed on the dat;e of such commencement or which is 
b l a r e d  to be rn during the said period, subject the following ' 

provisions, namely :- 

(a) notwithstanding anything contained in the said 
Adhiniyam, every Ad-ltoc Committee constituted under this 
Act (as it existed immediately before the date of sucIi 
commencement) shall stand dissolved, and the Chairman and 
every other member of such Committee shall cease to hold 
their respective offices ; 

'(by all powers, functions and duties of the Committee, 
ib Chairman and Vice Chairman shall be vested in, and be 
exercised, performed and discharged by the District 
Magistrate of the district in which the Principal Market 
Yard is situate, 8nd such District Magistrate shall be deemed 
in law to be the Committee, i b  Chainnan or Vice Chairman 
as the occasion may require ; 

(c)' subject to any general or special order of the State 
Qvernment, sucli District Magistrate may, subject to such' 
b m  and conditions as he may think fit to impose, delegate 
dl or any of the powers conferred on him by clause (b) to 
any &cer specified by him in this behalf ; 

(4" the State Government may from time to time by 
a o ~ c a t i o n  in the Gazette, make such incidental or conse- 
quential provisions, including provisions for adapting, 
modifying or surtpending, in w h l e  or in part, the operation° 
of any pmvisIom of the Adhiniyam, but not affecting 
th3 substance, as may appear to  i t  to be necessary or 
desirable for my of the foregoing or connected purposes. 

'(2) Every notification issued under clause ( d )  of sub- 
section (1) shall as soon as may be, after i t  is issued, be laid 

*10m before a h  House of the State Legislature, and the pmvK 
of sub-section (1)- of section 23-A of the tmar Pradesh General 0. p. 
C!kuse~ A d ,  1904 shall apply as they apply in respect of rules 
M e  by the State Government under any Umr Pradesh Act". 

R w l  and 8. (1) The Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpa- %i 
S awog Eddik y p ~ ~ ~ t h a )  Amendment Ordinance, 1993 is hereby repealed. 



LP.Aa7 (2) Notwithstanding such repeal, anything done or m y  action 
ta.ken under the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alp-  
kalik Vyawastha) Adhiniyam, 1972 w amended by the said Ordinance 
&all be deemed to have been done or tarken under the said Adhiniyam, 
as amended by this Act. 

SHANKER DAYAL SHAWA, 
Preside~t. 

B. R.  ATRE; 
" .  J o h t  Secretary to t h  Govt. of Ind4.4. 

Reasow for the Bpzuctment 

The Uttar Pradesh Krishi Utpadan Mmdi Adhiniyam was enacted 
in 1964 (25 of 1964) to provide for regulation of sale and purchase of 
agricultural produce and for the establishment, superintendence and 
oontrol of mmkets in Uttar Pradesh. Section 13 of the Adhiniyam 
pmv;des for constitution of market committee, other than the first 
aormnittee constituted by nomination, which shall consist of elected 
representatives of Local bodies, commission agents, producers and 
nominated members representing Food Corporation of India, Central 
Wasehousig Corporation, State Warehousing Corporation and the State 
Government. As the elected Mandi Samitis under section 13 of the 
1964 Adhiniyam could not be constituted, this eection was amended by 
the Uttar Pradesh Krishi Utpadan Mandi Samitirj (Alpakalik 
Vyawastha) Adhiniyam, 1972, which provided for exercise, performance 
md discharge of all powers, functions and duties of the market committee 
by an ad-hsc committee to  be nominated by the State &ve~lment 
tili the constitution of elected Mandi Samitis under the 1964 Adhiniyam. 
The provisions of 1972 Adhiniyam were substituted by the Uttar 
Prrddesh Krishi Utpadan Mandi Samitis (Alpakalik Vyawastha) 
(Ehshodhan) Adhiniyam, 1980 which provided far dissolution of d h O c  
Mandl Samitis and vesting of all powers, functions and duties of the 
committee, its Chairman and Vice-Chairman in the District Magistrate. 
Tha 1980 Amendment was repealed by an Amendment to the p r inc id  
Act in 1983 and the position as prevailed just after the 1912 amendment 
was restored. 

2. The system of ad-hoc committees has been continued since 
1083 by way of Ordinances by the State Government. The lmt ouoh 
Odiinance was promulgated by the Governor of Uttar Pradesh on 
29th November, 1992 extending the arrangements till 50th June, 1993. 
The said Ordinance cor~ld not be laid in the State A4ssemblg as the 
Aswablg did not meet after the 29th November, 1992 till its dissolution 
on 6th December, 1992 when the State was placed under the President's 
Rub as per provisions of Article ,356 of the Constitution. To avoid n 
vacuum in the administration of market committees a Presidential 
Ordinance namely the Uttar Prcadesh Krishi Utpadan Mandi Samitis 
I Alpakalik Vyawastha) ' Amendment Ordinaa ce, 1993 (Ord. 11 of 1 99% 
was promulgated on 16th January, 1993. 

3. Parliament has under Article 357 (1) (a) of the Constitution 
wzb)arred oa the President the powers of the legislature of the State of 
Vttar Pradesh to make kaw & the Uttar Pradesh S t a b  Legislature 
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(Delegation of Powera) Act, 1093. It has, therefore, beol decided ta . 
replace the said Ordinance NO. 11 of 1993 by a Preeidcmtial enactment. 

4 .  Under the proviso to sub-section (2) of section 3 of the Uttar 
Pradesh State Legislature (Delegation of Powers) Act, 1993, the 
Resident shall before enacting any President's Act, consult a Committee 
constituted for the purpose consisting of the members of both the Hoasea 
of Parliament. As the said Committee has not so far been constituted 
and the matter is very urgent in nature and the time left is very short, 
it is proposed to enact the measure without reference to the Committee. 
C 

NIRMALA BUCH, 
Sew. to the Cout. of India, 

IGnbtq of Rural Developmeat, 
(Departsraenb of Rural Developme&). 

71 

By order, 
N. K .  NARANG, 

I 

I 

I 
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Repeal 
S PVlRg3 

and 

nation in his place; 

Commit tee: 
(e)  the ad-ltoc committee sh.?ll not transfer or acquire 

immo\rzblc p-opcrty without prloi perm:ssion of the Direc 
of Mandis, Uttar Pradesh, LUC~IIOW ; 

(f) if tilere is a di&ae!icc of 02;ilion anlongst the rnembe 
of tile ad-hoc ~ o m m ~ i t e ~ ,  the decision or the majority shzli preva 

3. (1 )  The Uttar Pradesh Krishi Utpadan Mandi Samitis (Afpakali 
Vyavastha) (Sanshod han) Ad hyadesh, 1994 is hereby repealed. 

N.K.NARANG, 

0 - - q O  Q ~ O  4 BTO ( f ~ E f ~ 0 ) - - ( 6 ) - - 1 9 g 4 - - ~ ~ ~  (ho) 







Vyav,?stlla) Adhioiyaln, 1972. hc~inafter referred to as tlic pritrcipal Act, irr sub-sectioti scclion 
of (1.1' Act ( l ) , . f i r -  llic words "for ;I pcricd of two years", tlw: words and ligures " till IWmber  3 1, 

ol 
19%" shall be srthslilrt~e(l. 1072 

1. For thc rclnoval of doubts it is  hcmby dccl;ucd that the powers, functions Valldat~orl 

aud duties of the Market Colntnittee, its Chairtnan and Vice-(:hiurrn:u~, vested in (lie 
District Magistn~tc tir~dcr ection 2 of the pri~rcipal Act unmediately before January 15, 
I996, didl be dccnled lo tirivc validly continued to k' vcstcd ia tl~c Disuict Magistrate 
until1 the trotnitratiotr of mi Itoc Cotntnittec uncler the aforesaid section or tllc 
cu,nstitotion of a r r  clcctccl Matdi Sarniti urider sccliotl 13 ol' tlic Iktw Pradesh Krishi 
Iltpaclntl Matrcli Adlliuiyant, 1964 arid anytliing dotlc or ally aclioo taken by the District 
Magistrate in cxerci.~, pcrlbnnarice and dixhargc of tlic said powers, fuuctiotis arid 
tluties at any tiinc oil or alicr J;uruary 15, 1006, shall bc clcernctl to hc valid as if thc 
provihions of tlrc pti~rcipal Act as lsncaded by tli ih Act wcrc ill force at all material 

il~lce 4. ( 1 ) l b c  Ult:~ lhtdcsfi G s h i  Utprtdaa Matldi Sa~nitis (Alp:;hrlik Vyava\tha) I(cpc.~l arltl ' '"' (Salsti~Xjhr~~l) Adh ydesh, 1997 is hereby repled.  s a v ~ ~ ~ g \  

(2) Nolwilhslandiag st~ch repcal auythitig tlouc or any action taken under llie 
provisions of the principal Act as anended by (hc Orditlarlcc referred to ia suh-section 
( I  ), shall bc deemed to have h e n  done or latien utldcr 1.11~ ct)rrcspc~n<litig provisions of 
Ihe principal Act as ;imctlded by this Act, as if the provisions.of  his Act were ia force ' 
at all material times. 

By orderi 
R. D. MATHUR, 
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Uttaf Brdash Legislature and assented to by th3 Oovsr lor oo Aprfl 30, 2331 aloafdth 
the Statment of 0bj:ots and Reasons thereto :k 

THE UXTAK P W E S H  RRZSHI UTPADAN MANDI SAMITIS 
(AWAKAH8 VyAVA-) (SAMSHODWAN) 

ADHINIYA Fa, 200 1 

(U: P. Azr ~ 3 .  10 OF 2001) 
, 

[As pzs~?d by th2 Ut&,-r Pradesh Legislature] 

AN 
ACT - 

further to awend the Uttar PraAesh Krishi Upadan Mdndi Samitis 
( Alpakalik Vyavastba) Adhinfym, '1972 

IT IS -REBY cnaated In the Rfty-second Year_"of the>Repubiic"jof 
India as follows :- 

1. (I) This Act may be mUed the Uttar Pradah grisbi Utpadan $ban title ud 
Mandi Samrtis (Alpablik Vyavastha) (Sanshodban) Adhfniyam, 2001. oomman0em~nf 

C 3 mi-  - 
(2) It shall be deemed to have come into force on December 27,2000. 

2. In section 2 of tbe Uttar Pradwih KrirbI utpa&n Mandi Sadtls Amendmentof 
( ~ l p a b l i k  Vpvastha) Adhiafpm, 1972, herciaafter referred to as tho $.ch"AC~n~; principal Act, 5 n sub-section (I) for t be words add figures "till De~ember 31, of f972 

, 2000" the words and figures "till December 31,2001 " s ha42 be substttuted. 

3.  (1 ) ~ h :  Uttar Prad osh Krishi utpadan-Mandi Smitis ( ~ l ~ z k l l k - ,  
4 Vyavnstha) lSatl;hxlhsn) Adhyadesh, 2000 is hereby repeated. ix 

(2) Notwith~taadhg such repeal, anything doot or aap a c r i o n x b *  
under the p~ovisions of the priadpal Aot, aa amended t y  the Ordinance 
referred to in sub-section (I), shall be deemed to have been done or taken 
under tBe oorre~ponding provisioas of the grintipal Act, ss amended by thia 
Act, as if this A d  were in force at all material timas. 

t By order, 
Y ,- R . TRIPATHI, 
Prarnukh~Sachi~. 

-I-- 

STATEMENT 'OF O B J E C ~  AND BEASONSA 

The uttar Pradesh ~ r i s h i  Utpedan ~ a n d i  Samitis (Alpakalik Vyavastha) Adhiniyam,. 
1972 (u. p. Act no. 7 of 1972) was amended by the U t t s  Pradesh Krishi Utpadan Mandl 
Samitis ( ~ l p ~ b l i k  Vyavastha) (Sanshodhan) AdhZniyam, 1997 (W, I?. Act no, 5 of 1997) to 
pmvids that till Decemlxr 31, 1998 or until the constihltlon of an elected ~ a n d i  a m f t i  

gectfon 13 of tha Utttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 whichever 
is earlier, all powers, funojons and duties of the Market Go mmittccs shall be exercised, per. 
formed and discharged by an elevon member aChoc Cornmime to be nominated by.the 
state ~ o ~ e r n m e n t a n d  until the nomination of such ad-hoc Commitfee ail powers, functlonr 
and duties of a Market Gommittee, its Chalrman and V~ce-Cha~rrnan shpfi be exercised, 
prformed and discharged by the District pifagistrate. p he said ~er iod  Was extended from 
~)~oember 31, 1998 to December 31,2000 bythe Uttar Pradesh Krishi anMandi Sa*ftis 
(Mpa kalf k Vya*astha) (Sam hodhan) Adbiniya m, 1999. S iace the s 
expire on December 3 1,2000 and the electionof Market Committees 
dc&i& to extend the period of the said arrangement till Dece 
amendment in the said Adhiniyam of 1972- 

Since the State Legislature w a s  not in session and immediate legislative action was 
necessary to implement the said decision, the Uttar Pradesh Krishi Utpadan ~ a a d i  
Samitis (Alpakalik Vyavastha) (Sanshodhan) Adhyadesb, 2000 (U. P. Ordinance no. 1% 
of 2000) was promulgated by the Governor on December 27, 2000. 

This  ill is IntroducedJto replace the aforesaid Ordinance. 
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